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M/S. Ahmadi Law Offlces AOR
1. Hon'ble Mr. Justice Sanjay Karol has pronounced the
judgment of the Bench comprising of his Lordship and
Hon’ble Mr. Justice Manoj Misra.
2. Leave granted.
3. The appeal is allowed in terms of the signed
reportable judgment, which is placed on the file.
4. The operative portion of the judgment reads as

under:

“26. Without going into the merits of the case, we are
of the view that the instant case 1is not fit for
quashing as the two essential ingredients for



prosecution under Section 387 IPC, as discussed supra
have been prima facie disclosed in the complaint, (a)
that the complainant has been put in fear of death by
pointing a gun towards him; and (b) that it was done
to pressurize him to deliver Rs.5 1lakhs. The High
Court, while quashing, has wrongly emphasized the fact
that the said amount was not delivered; it failed to
consider whether the money/property was delivered or
not, 1is not even necessary as the accused 1is not
charged with Section 384 1IPC. The allegations of
putting a person in fear of death or grievous hurt
would itself make him 1liable to be prosecuted under
Section 387 IPC. The natural corollary thereof is
that the allegation of the criminal case being a

counterblast is negated.

27. With the aforesaid observations, the appeal is
accordingly allowed. The impugned order dated 28th
June, 2024 is set aside, and the proceedings emanating
from Complaint Case No.58 of 2022 are restored to the
file of the Trial Court. Parties are directed to
appear before the Trial Court on 12th August, 2025.
Parties are further directed to fully cooperate and

the hearing is expedited.”

5. Pending application(s), if any, shall stand disposed
of .
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